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SICTH REPORT OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

INTRODUCTION

|, the Chairperson, Committee on Pelitions, having been authorised by the
Committee to present on their behalf, this Sixth Report (Seventeenth Lok Sabhay of the
Committee to the House on the Action Taken by the Govemnment on the
Recommendations made by the Committee on Pefitions (Sixteenth Lok Sabha) in their
Forty-Seventh Report on the Representation of Shri Subhash Kumar Singh alleging
gross financial iregularities by Bharat Goking Coal Limited (BCCL) authorities in terms
of making paymént to M/s Mahalakshmi Infracontract Private Limited without

completion of work.

2. The Committee considered and adopted the draft Sixth Report at their sitting
held on 7 August, 2020,

3. The ohservations/recommendations of the Committee on the ahove matters

have been included in the Report.

NEW DELHI | DR, VIRENDRA KUMAR,
o o Chairperson,
_ Committee on Petitions.

7 August, 2020

16 Shravana, 1942 (Saka)




" REPORT

ACTION TAKEN BY THE GOVERNMENT ON THE RECOMMENDATIONS MADE
BY THE COMMITTEE ON PETITIONS (SIXTEENTH LOK SABHA) IN THEIR
FORTY-SEVENTH REPORT ON THE REPRESENTATION OF SHRI SUBHASH
KUMAR SINGH ALLEGING GROSS FINANCIAL IRREGULARITIES BY BHARAT
COKING COAL LIMITED (BCCL) AUTHORITIES IN TERMS OF MAKING
PAYMENT TO M/S. MAHALAXMI INFRACONTRACT PRIVATE LIMITED WITHOUT
COMPLETION OF WORK.

The Committee on Petiions (Sixteenth Lok Sabha} presented their Forty-
Seventh Report to Lok Sabha on 3.8.2018 on a representation received from Shri
Subhash Kumar Singh alleging gross financial irregularities by the Bharat Coking Coal
Limited (BCCL) Authoriies in terms of making payment to Mfs. Mahalaxmi
Infracontract Pvt. Ltd., without completion of the work.

2 The Committee had made certain observations/recommendations in the matter
and the Ministry of Coal were asked to implement the recommendations and
requested to furnish their action taken replies thereon for further consideration of the
' Commlttee

3. The Ministry of Coal vide their communications dated 14.2.2019 and 13.2.2020
have furnished their interim and final Action Taken Replies in respsct of all the
observations/ recommendations contained in the aforesaid Report. The
recommendations made by the Committee and the replies furnished thereto by the
- Ministry of Coal have been detailed in the succeeding paragraphs.

4. In paras 43, 44, 45 and 46 of the Report, the Commit tee had observed/
recommended as foliows

"The Committee note that the Bharat Coking Coal Limited (BCCL) had
awarded a Contract to M/s Mahalakshmi Infracontract Pvt. Lt td., for hiring of
- Heavy Earth Moving Machinery (HEMM) for the removal of Over Burden (0B),
~ extraction and transportation of a total quantity of 47,40 lakh Metric Ton coal
from L-11, L-10 Salanpur C and D seams of Chaptoria Open Cast Mine petch
of Damagoria Colliery of CV Area of the BCCL amounting to
Rs.145,86,80,000/- vide Work Order dated 14/19.12.2012. Till January, 2014,
the Contractor had excavated and transported a total of 12,55,222 Metric Ton
of coal and the BCCL paid Rs.45,29,87,670/- to the Contractor instead of
Rs.38,91,40,887 which is Rs.6,91,40,783 extra amount.
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The Committee further note from the submission made by the Ministry of Coal
that the work of the Contract under reference was executed up to 14.05.2014
by M/s Mahalakshmi Infracontract Pul, Ltd, and thereafter the Contractor
stopped the work stating that in the Notice Inviting Tender (NIT), the payment
fo workmen was not considered as recommended by the High Power
Committee of the Coal India Limited (CIL) and on the demand of wages by
workmen, as recommended by the High Power Committee, caused frequent
disruptions in work and strikes by the Union. The Contractor was unable to
continue the work under the prevailing circumstances and hence requested {o
foreclose the awarded work, without imposing any penatty.

The Commiltee also note that after the award of Contract o M/s Mahalakshmi
Infracontract Pvt. Lid., the Coal India Limited enhanced the wages fo be paid to
workers engaged by the Contractor on the recommendation of a High Power
Committee. The Coal India Limited had considered the impact of the
recommendations of the Committee on ongoing Coniracts and in the 80%
CMDs meet held on 11.11.2013, it was suggested that wherever feasible, the
Contract may be foreclosed without penalizing the Contractor in the event the
Contractor fails to produce the valid claim against enhanced wages and also
not willing to continue the work at the existing terms and fresh tender(s) may
be floated against the said work. Consequently, the proposal for foreclosure
was approved in the 310" meeling of the Board of Directors of the BCCL.
Further, the Management also did not made any sincere efforts to deduct the
Farmest Money and Security Deposit of the Contractor amounting to Rs.50 lakh
and Rs.247.12 lakh respectively.

In this regard, the Commitlee take a very serious note of the fact that the
foreclosure of the Confract and awarding the. remaining work fo the same
Conlractor on re-lendering, has resulted in a massive loss of around Rs.87.57
core fo the Company. The Commillee further note that the
observations/suggestions of the CVO, BCCL was not forwarded to the BCCL
Management either before foreclosure of the Contract or after Award of the
Contract to the same Contractor on re-tendering. Thereby it is clear that the
observations of the CVO, BCCL had not been deliberately taken into
consideration before the foreclosure of the Contract by the BCCL
Management. The Committee also are of the - considered opinion that
observations of the CVO, BCCL should have been carefully taken into
consideration before the foreclosure of the Contract so that financial
iregularities with a malicious intent fo cause huge financial loss fo a Public
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Sector Underlaking could have been averted, The Committes, therefors,

recommend that any deviation in the execution of Contract aller the inilialion of

the Contracted Work should have been specifically mentioned in the Notice

Inviting Tender so that such situation, as in the instant case, could be avoided
~in future. Further, there should also be specific and unambiguous provisions

with respect to forfeiture of earnest money and security deposit as also

blackdisting of the defaulting Contractor in the event of foreclosure of the work
- by the Contractor."

5. The Ministry of Coal, in their interim action taken replies, have submitted as
follows: :

"CVO, Coal India Limited vide their letter dated 24.10.2018 has advised
Chairman, Coal India Limited as follows:-

(i) The clauses in respect of forfeiture of Eamest Money Deposit and
Security Deposit as well as black listing of defaulting contractor/s, have
to be made unambiguous and undisputable. The stipulations in the
clauses have fo be devoid of scope for mulfiple interpretations and
should cover the specific instances which aftract invocation of the
clauses,

(i) Legally tenable enabling provisions be incorporated in the confracts so
as lo take care of unforeseen exigencies during execution of the
contracts,

(i) Directions may be issued to invariably obtain approval of competent
authority so as to negate dilution of DOP under the guise of suggestions
made in forms such as CMDs meet efc.

(iv)  In all cases of re-tender, price reasonability and situalions such as
"same firm-higher price" have to be analysed in-depth, deliberated in
detail and recorded as such for facilitating an appropriate decision.”

G. Further, the Ministry of Coal, in their final action taken replies, have submitted
as follows:-

"In this matter an interim reply was furnished by the Minisiry wherein it was
stated that the systemic improvement measures suggested by CVO, Coal India
Limited were pending for implementation as the measures needed approval of
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7

Coal India Limited Board. In this matter a Report has been received from CVO,
Coal India Limited on examination of which it is observed that the systemic
improvement measures suggested by the Commitiee of Petitions in its 47%
Report were examined by a Task Force/Commitiee which was constittited n
Coal India Limited to review/modify the existing provisions of CMM of Coal
India Limited. The Task Force also recommended inclusion/modification of a
few other clauses related fo payment in addition to the present stipulation of
the Chapter 6 of CMM. '

Coal India Limited has stated that the recommendations of the Commiltee on
Petitions have already been approved in principle for implementation across all
subsidiaries of Coal India Limited by Chairman, Coal India Limited. However,
while doing the same, it was noticed that various rules and procedures in
different Departments need fo be aligned afresh to effectively implement the
recommendations of the Committee on Petitions. Accordingly, @ need was felt
to completely revise the current CMM which was approved by Coal India.
Limited Board in 2006 and is in force now. The work of revision which includes
deliberation among different executive wings of Coal India Limited and its
subsidiarios has been completed and the revised manual as put up fo Audit
Committee which in turn advised some more modifications. After incorporating
their suggestions the revised manual will be placed before Coal India Limited
Board for approval. This process Is likely to be compleled by March 2020 and
would be ready for immediate implementation in all ‘subsidiaries from the
commencement of the new Financial Year."

In paras 47 and 48 of the Report, the Committee had observed/recommended

as follows:-

"Since the Commillee are astonished fo find that there has been a systemic

failure of varfous apparafus of BCCL responsible for weeding out the nexus of
various functionaries including the then Board of Directors which has led to

blatant plundering of financial resources of a Public Sector Undertaking, they
would like to reproduce the main observations of the CVO, BCCL, in this
particular case, as foflows:-

The contention of the management in invoking the suggestions of CMDs" meel
appears to lack sanclity as it was a mere suggestion and not a decision of the
compelent authority. Before considering the case for foreclosure on this
ground, the management of the BCCL did nol obtain clear cut directive from
the competent authority.
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follows:-

The guidelines stale that instead of going for foreclosure, the management
could have used the provisions of the guidelines in execttting the Contract and
thus saving excess amount being paid to the same Contractor by inviting fresh

tender at a substantially higher rates.

That foreclostire of the Contract awarded fo M/s Mahalakshmi Infracontract
Put. Ltd., and then re-tendering and awarding the work again fo the same
company led to undue benefit of Rs.87.57 crore to the Contractor at the cost of
the BCCL,

In the extracts of Minutes of 306th Board meeting, the foreclosure of the
Contract was approved with imposition of penalty, if any. However, the amount
of penalfy was not specifically mentioned. The penalty amount was calculated
to be Rs.37,48,674.00 which accrued due to non-achievement of month-wise
target.”

While fully endorsing the candid observations made by the CVO, BCCL as
quoted above, the Committee have no hesitation in expressing that the
Management of the BCCL should have obtained clear cut directives from the .
Competent Authority prior to foreclosure of the Contract, The Committee,
therefore, strongly recommend that the Penalty Clause for foreclosure of the

‘Contract should be mentioned in unambiguous terms so that no functionary or

any group of functionaries of BCCL should have the leverage of misinterpreting
any of the Clause(s) contained in the terms and conditions of the Contract.”

The Ministry of Coal, in their interim action laken replies, have submitted as

“The Ministry of Coal vide their letter dated 26.9.2018 have requested
Chairman, Coal India Limited as under:-

It has been observed that the decisions of Committee of CMDs have no
statutory backing and cannot be classified as highest decision-making
body below the CIL Board. Each company, holding as well as
subsidiary, is a board run company, governed by Companies Act and
Rules and other relevant statues. At best, Group/Commiltee/Forum of
CMDs can be advisory in nature, and the final decision rests with
respective board. Hence, it is advised to review the role of CMDs Forum




meeting in the light of statutory provisions, especially the decision of
56 meeting of CMDs Forum. :

Further, CYO, Coal India Limited has advised Chairman, Coal India Limiled fo
issue directives fo invariably obtain approval of compelent authority so as to
negate dilution of DOP under the guise of suggestions made in forums such as
CMDs Meet etc.”

9. Further, the Ministry of Coal, in their final action taken replies, have submitted
as follows:- ‘ '

" this matter an interim reply was furnished by the Ministry wherein it was
stated that the systemic improvement measures suggested by CVO, Coal India
Limited were pending for implementation as the measures needed approval of
Coal India Limited Board. In this matter a Report has been received from CVO,
Coal India Limited on examination of which it is observed that the systemic
improvement measures suggested by the Commitlee of Peitions in ifs 47%
Report were examined by a Task Force /Committee which was constituted in
Coal India Limited fo review/modify the existing provisions of CMM of Coal
India Limiled. The Task Force also recommended inclusion/modification of a
few other clause(s) related fo payment in addition lo the present stipulation of
the Chapler 6 of CMM. - .

Coal India Limited has stated that the recommendations of the Committee on
Pelitions have already been approved in principle for implementation across all
subsidiaries of Coal India Limited by Chairman, Coal India Limiled. However,
while doing the same it was noticed that various rules and procedures in
different depariments need fo be aligned afresh to effectively implement the
recommendations of the Commitfee on Petitions. Accordingly, a need was fell
to complelely revise .the current CMM which was approved by Coal India
Limited Board in 2006 and is in force now. The work of revision which includes
deliberation among different executive wings of Coal India Limited and its
subsidiaries has been completed and the revised manual as put up fo Audit
Committee which in turn advised some more modifications. After incorporating
their suggestions the revised manual will be placed before Coal India Limiled

* Board for approval. This process is likely to be completed by March 2020 and
would be ready for immediate implementation in all subsidiaries from the
commencement of the new Financial Year."



10, In paras 49, 50 and 51 of he Report, the Committee had observed/
recommended as follows ;-

"The Commitfee nole that the irregularities in Awarding the Contract to M.
Mahalakshmi Infraconfract Pvt. Lid.,. came info notice when the Contract was
awarded to the Company in December 2012 for Rs.1,45,86,80,000/- and then,
on the unreasonable grounds of increase in wages of labourers as
recommended by the High Powered Committee of the BCCL, the Contract was
allowed to be foreclosed in April, 2014 and on re-tendering in June, 2014, the
same Company, i.e., M/s. Mahalakshmi Infracontract Pvt. Ltd, was. again
awarded the contract on a much higher rates, i.e., Rs.1,86,20,10,296/-

The Committes are shocked fo note from the submission of the Ministry of Coal
that a loss, if any, has not been ascertained as yel. The Commiltee are of the
opinjon that the fofal loss incurred by way of foreclosing the contract- re-

tendering - and again awarding it to the same Company on higher rates should
have been methodically calculated, The Committee note that the foreclosure of
Confract awarded to M/s. Mahalakshmi Infracontract Pvt. Ltd., and thereafter
again awarding the same work, on higher rates, through re- tendermg to the
same Company is an indication of serious procedural lapse and a clear case of
corruption on part of Senior Functionaries of BCCL could not have been
possible without some kind of connivance between the Contractor and the
Senior Functionaries of the BCCL,

The Committee, therefore, recommend that the Ministry of Coal/BCCL should
take necessary steps fo avoid such lapses on the part of the Senior
Functionaries in future and inilfate strict action against all such erring Officials
including lodging of FIRs especially under Section 1208 of the Indian Penal
Code. The Committee also foresee that there could be many more cases
relating to illegal foreclosure and over/advance payments fo the Contractors by
the BCCL which should now be properly investigated by some Independent
Investigation Agency. In this regard, the Committee also fully endorse the
- recommendations of the CVO, BCCL fo inquire into all the matters related fo
 fllegal foreclosure of Contract in all the subsidiaries of Coal India Limited
including M/s. Mahalakshmi Infracontract Pvt. Ltd., and also to hand over the
investigation to the Central Bureau of Investigation for detailed
inquiry/investigation. The Commitfee would like to be apprised of the steps
taken in this regard within three months of the presentation of this Report.”




1. The Ministry of Coal, in their interim action taken replies, have submitted as
follows:-

"(a)  Four Board level officers have been isstied major penalty charge sheel
under CDA Rules of Coal India Limited by Ministry of Coal vide lefter
dated 26.09.2018.

()  CMD/DA of BCCL has been advised fo initiate major penally
proceedings against below Board level officers vide lefters dated
31,08.2017 (1 officer), 30.01.2018 (2 officers) and 26.09.2018 (23

~ officers). Compliance reports from BCCL have been received and 20
below Board level officers of BCCL have been issued major penally
charge sheet. CMD/DA of ECL has been advised fo initiate major
penalty proceedings against below Board fevel officers vide letter dated
96,09.2018.A compliance report from ECL has been received and 11
below Board level officers of ECL have been issued major penalty
charge sheet (two officers have been issued chatge sheet in two cases
in ECL). :

(c)  The cases of contracts where foreclosure of contracts without imposing
penalty in 7 mines of BCCL and ECL have been referred to CBI after
“obtaining advice from  CVYC by Ministry of Coal for appropriate
investigation. ' _ '

(d)  CVO, Coal India Limited has been requested to furnish a reportin CcvC
format in case of Hansdiha Project.

() . Displeasure has been issued fo 10 Retired Board level officers
(including one Ministry of Coal's nominated Director) (Annexure 13, 14,
15) and 13 Relired below Board level officers of BCCL and ECL.

()  CVO, Coal India Limited has been requested fo ascerfain the loss
incurred by way of foreclosing the contract — refendering and again
awarding it to the same company ofn higher rate.”

12, Further, the Ministry of Coal, in their final action taken replies, have submitted
as follows:- :

"In the interim reply, the following issues were pending.-



(@)

(b)

It was stafed that CVO, Coal India Limited has been requested fo
furnish a Repoz{ in CVC format in case of Hansdiha Project vide lefter
26.09.2018 — In this matter it is stated that the Report from CVO, Coal
India Limited was examined in consultation with CVC and CMD, ECL
was requested vide fefter dated 28.06.2019 to initiate major penally
proceedings against eight (8) below Board level officers. A compliance
Report has been received from ECL which is enclosed at Annexure-1.

It was also stated that CVO, Coal India Limited has been requested vide
lefler dated 04.12,2018 to ascerlain the loss incurred by way of
foreclosing the conlract - retendering and again awarding it fo the same
company on higher rate - In'this matter a Report was received from

- CVO, Coal India Limited and it was observed that imegularily in

foreclosure of contracts occurred in BCCL and ECL. The status with
respect to these two is as follows:-

(i) There were three contracts of ECL which were foreclosed and alf
the three contracls were awarded fto different company other
than the company whose contracts were foreclosed, Also the
scope and quantity were also different and there was no loss in
all the contracts.

(i) In BCCL there was only one such case (Chaptoria patch of CV
Area) where a new conlract at a higher rate was awarded to the
same company whose contract was foreciosed and the
perceived loss was Rs.60.07 crores in this matter.”




OBSERVATIONS/RECOMMENDATIONS

Amending the existing Contract Management Manual (CMM) and its
implementation in all the subsidiaries of Coal India Limited

13.  The Committee on Petitions while examining the representation of Shri
Subhash Kumar Singh alleging gross financial irregularities by Bharat Coking
Coal Limited (BCCL) Authorities in terms of making payment to Mis, Mahalaxmi
Infracontract Pvt. Ltd., without completion of the work, had observed that in the
month of December 2012, BCCL awarded a contract for hiring of Heavy Earth
Moving Machinery (HEMM) for the removal of Over Burden (OB), extraction and
transportation of a total quantity of 47.40 lakh Metric Ton coal from L-11, L-10
Salanpur C and D seams of Chaptoria Open Cast Mine paich of Damagoria
Colliery of CV Area of the BCCL amounting to Rs.145,86,80,000/-. However,
against the total work done by the Contractor for Rs.38,91,40,887/-, BCCL
released Rs. 45,29,87,670/- to the Contractor. in May 2014, the Contractor had
éxpresséd his inability to continue with the work infer alia stating thét the
payment to workmen was nof considered in the Notice Inviting Tender, as
recommended by the High Power Committee of the Coal India Limited and
hence, the Contractor (M/s. Mahalaxmi Infracontract Pvt. Ltd.) reqhested to
foreclose the awarded work, without imposing any penalty. As per the
submipssions made by the Ministry of Coal, the proposal for foreclosure was
approved in the 310t meeting of the Board of Directors of the BCCL and the
Management also did not make any sincere efforts to deduct the Earnest Money
and Security Deposit of the Contractor amounting to Rs. 50 lakh and Rs. 247.12

lakh respectively.
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14, The Committee also ohserved that on reendering for the remaining
work, the contract was again awarded fo the same Contractor resufting in a
massive loss of around Rs. 87.57 crore to the Company. During the in-depth
examinaf:i_on of the entire transaction in their Forty-Seventh Report, the
Committee, in explicit terms, opined that in case, the observations of the CVO,
BCCL were carefully considered either before foreclosure of the Confract or
after award of the Contract to the same Confractor on re-tendering by the BCCL
Management, the huge financial loss to a Public Sector Undertaking could have

heen averted.

15.  The Committee, therefore; recommended that any deviation in the
execution of Contract after the initiation of the confracted work should have
heen specifically mentioned in the Notice Inviting Tender so that such a
situation, as occurred in the instant case, could be avoided in future. Further,
there should also be specific and unambiguous provisions with respect to
forfeiture of earnest money and the secuﬁty deposit as also blacklisting of the

defaulting Contractor in the event of foreclosure of the work by the Contractor.

16.  In pursuance thereof, the Ministry of Goal, in their final action taken
replies, have submitted that the recommendations of the Committee on
‘F.’etitions have already been approved, in principle, for implementation across
all the subsidiaries of Coal India Limited. However, while doing the same, it was
noticéd that various rules and procedures in different Departments need to be
aligned afresh to effectively implement the recommendations of the Committee
on Petitions. Accordingly, a need was felt to completely revise the current CMM
which was approved by Coal India Limited Board in 2006 and is in force now.

The work of revision which includes deliberations amongst different executive

i1




wings of Coal India Limited and ifs subsidiaries has been completed and the
revised manual as put up fo the Audit Committee which, in turn, advised some
more modifications. After incorporating their suggestions, the revised manual
will be placed before the Coal India Limited Board for approval. The Ministry
have further submitted that this process is likely to be completed by March 2020
and would be ready for immediate implementation in all the subsidiaries from

the commencement of the new financial year.

17.  The Committee are not happy to observe that upto February 2020, i.e., the
" date of submission of final action taken replies, the Ministry were not able fo
functionalize the amended Contract Management Manual (CMM) _fof giving
tender(s) for undertaking various activities connected with the extraction,
transportation, etc., of coal andfor hiring of Heavy Earth Moving Machinery
(HEMM) from the private contractors. The inordinate delay in implementing the
relevant recommendation of the Committee by the Management of Coal India
'Limited is further compounded by the fact that the Report was presented to
Parliament in August 2018 and soon thereafter, a copy of the Report was
forwarded to the Ministry for furnishing of action taken replies. During this
interreghum. period of more than 18 months, the Managemenf of Coal India
Limited had alﬁple time to implement the amended CMM in all its subsidiaries.
Now that an additional period of three months since the submission of final
action taken replies by the Ministry has elapsed, the Committee trust that the
amended CMM would have complied with the earlier recommendation made by

the Commiittee on Petitions.
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Disciplinary proceedings against errant officials of Coal India Limited and of
other enfities

18. While observing that there were serious procedural lapse(s) and
corruption on the part of Senfor Functionaries of BCCL and 6f other entities in
foreclosing the contract initially awarded to M/s. Mahalakshmi Infracontract Pvt.
Ltd,, and on re-tendering, again awarding the same work to the same
Contractor, that too, on higher rates, the Committee had recommended the
Ministry of Coal to initiate necessary steps notlonly to quantify the loss incurred
to the exchequer but also fo de\}ise mechanism with a view to avoiding such
| lapses in future along with lodging of FIRs, especially, under Section 1208 of
the Indian Penal Code. Apprehending that such types of procedural lapses qnd
connivance of Senior Functionaries with the Private Contractor could not be an
isolated case, the Committee also recommended the Ministry of Coal to properly
investigate other cases relafing to illegal foreclosure and over/advance
payments released to the Contractors by initiating some Independent
Ihvestigation‘. The Committee had also endorsed the recommendations of the
CVO, BCCL to inquire into all the matters related to illegal foreclosure of the -
" contract in all the subsidiaries of Coal India Limited including M/s. Mahalakshmi
Infracontract Pvt, Ltd., and also to hand over the investigation to the Central

Bureau of Investigation for detailed inquiry/investigation.

19.  The Ministry of Coal, in their action taken replies, have informed that on
the recommendation of CVO, Coal India Limited, the following consequential

actions have been initiated:-

(i) Four Board leve! officers have been issued major pena!ty charge
sheet under CDA Rules of Coal India Limited.

13




(iif)

(iv)

(v)

{vi)

CMD/DA of BCCL has been advised fo initiate major penally
proceedings against befow Board level officers vide letter(s) dated
31.08.2017 (1 officer), 30.01.2018 (2 officers) and 26.09.2018 (23
officers). Compliance Reports from BCCL have been received and
26 below Board level officers of BCCL have been issued major
penalty charge sheet. CMD/DA of ECL has been advised to initiate
major penalty proceedings against below Board level officers. A
Compliance Report from ECL has been received and 11 below
Board level officers of ECL have been issued major penalty charge
sheet (two officers.have been jssued charge sheet in two cases in
ECL).

The cases of foreclosure of contracts without imposing penalty in
7 mines of BCCL and ECL have been referred fo CBI for
appropriate investigation after obtaining the advice of CVC.

The CVO, Coal India Limited was requested to furnish a Report, in
CVC format, in the case of Hansdiha Project. The Report from CVO,
Coal India Limited has been examined in consultation with CVC
and the CMD, ECL has been requested fo initiate major penalty
proceedings against eight below Board level officers. A
compliance Report has also been received from ECL.

Displeasure has heen issued fo 10 Retired Board level officers
(including one nominated Director) and 13 retired below Board
level officers of BCCL and ECL.

The CVO, Coal India Limited has been réquested fo ascertain the

loss incurred by way of foreclosing the contract, re-tendering and
again awarding. it to the same company on higher rate. In this
matter, a Report was received from CVO, Coal India Limited and it
has been confirmed that irregularity in foreclosure of contracts
occurred in BCCL and ECL in the following manner:-

(a)  There were three contracts of ECL which were foreclosed
and all the three contracts were awarded to different
Companies other than the Company whose contracis were
foreclosed. The scope and quantity were also different and
there was no loss in all the contracts.
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(b)  In BCCL, there was only one such case (Chaptoria patch of
CV Area) where a new confract, at a higher rate, was
awarded fo the same Company whose contract was
foreclosed and the perceived loss was Rs.60.07 crore,

20.. The Committee are not only satisfied with the structured, legally sound
and Aproportionate actions initiated by the Ministry of Coal against all the
hierarchical layers of Coal India Limited, irrespective of they heing retired or still
serving the organisation but also would like to applaud the Government of their
resolute intent of zero tolerance' on all the facets of corruption. In this sequel,
the Committee, while appreciating the role of CVO, Coal India Limited in
initiating a justice-driven investigation and a.zest for making efforts to contain
- the organised pilferage from the exChequer, trust that all the initiatives taken by

the Ministry would be implemented in the right earnest.

NEW DELHI; DR. VIRENDRA KUMAR,
Chairperson,
: Committee on Petitions.
7 August 2020 o
16 Shravana, 1942 (Saka)
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CONFIDENTIAL

MINUTES OF THE FIFTH SITTING OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

The Committee mel on Friday, 7 August, 2020 {rom 1200 hrs. to 1330 hrs. in Commillee Room "B,
Parliament House Annexs, New Delhi.

PRESENT
Dr. Virendra Kumar - Chairperson
MEMBERS
2, smt. Anupriva Patel
3. Shri Brijendra Singh
4, Shri Sushil Kumar Singh
5. Shri Rajan Vichare
SECRETARIAT
1. Shri Raju Srivastava - Director
Shri G. C. Dobhal - Additional Director
WITNESSES
hk#k kkk k¥ kkk
2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the Committee.
3. K&k Ahk hkk &k
4. k&k *hk ) AEk E3 T
5. Kk Folol ' ke Hhk
8. The Committee then considered the following draft Reports:-
(i) Action Taken by the Government on the recommendations made by the Committee on Pelilions
(Sixteenth Lok Sabha) in their Forty-Seventh Report on the Representation of Shii Subhash Kumar
Singh afteging gross financial irregularities by Bharat Coking Coal Limited (BCCL) aulhorities in
terms of making payment to M/s. Mahalakshmi Infracentract Private Limited without completion of
WorK ; o _
(ii) hkk ’ kkE Kkk Kk R
(|E§) kkk kkk khk wkk
7. The Committee after considering the above three draft Reports decided lo adopt two draft Reporls
mentioned af para 6(i) and 6(ii) above without any modifications.
E T ) ’ *k& . kkk kkk
8. k¥ *kk *Kk iR
. copy of the verbatim record of the proceedings of the sitting of the Committee has been kept on
9 A copy of tl bati d of il d f the sitting of the C {tee has been kept
record,

The Committee, then, adjourned.

kxR






